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Learned Evoca.er.V.Chiistin er toe so1ic:t 

deard. AlthouQh the imod order according to the 

aplicationdcted 13.12.1986, there is no order adverse 

to the aoplicant which has been passed and therefore 

there cannot be any valid ground for apprehension. 

It is also conceded that the applicant is now serving 

at Ratlarn and according to the impugned order this has 

bean so stated. The asolicant is free to mo -e this 

ribuna1 as and when he has any cause. With these 

observations this apolication is sumarily disposed od 
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